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C.h./166/89
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Ccram ¢ Hon'ble Mr. P.l . Joshi : Judicial IFember

Hon'ble Mr. P.3. Chaudhuri:

In this application the present petitioner has

challenged the orders dt. 29.3.1989 whereby his services
\ /
are sought to be terminatedees Salt Inspector. Heard lr.

for the

iANe

to Mr.

KeKas 1 h he lear i unse l 1 h petitione i terms
/

of the order ha(was already selected and there was nQ_ of
a_ Kiy —_
’ question offundergoing selection procedure by anr rvaring[t}ie

examination and passing the same. We have heard lr. K.K. Shah
at considerable length. During his submission, it is conceded

onerk?at appeared #dr the selection test
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thrice but he has failed in the test. Having regard to the
~— L. —
special facts and circumstances of this case,K fexr admitting

the W;;ik"*lcn and ‘'geaat 8ny interin relief, it is found
Kto issue notices tc the respondents. Issue notices to the

respondents to show cause why the applic:tion should not be

adriitted and interim relief should not be granted as prayed
for. The respondents are directed to file the reply within

= 4.7

off the notice. The case be

or admission and interim relief. Direct

( P S Chaudhuri )

w
Administretive Member
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MA/317/89 (f%/

in
0A/166/89

Coram : Hon'ble Mr.P.M. Joshi Judicial Member

(13

Hon'ble Mr.,B.K. Chakrevorty : Administrative
Member

1/05/1282 )
— Jiley by

In this application[the petitioner under Section
19 of the Administrative Tribunals Act, 1985)has challenged

the order dated 29.3.1989 which according to the
o R
petitioner tas received on 3.4.1989. t is aiiegﬁd
“ b -
that the respondents are likely to relieve him tomorrow

ey éﬁening. Mr..K. Shah the learned counsel for the

1

petitioner has invited our attenticn to the similarly
situated employee namely Mr.K.S. Sanyasi Rao,whose

services were also terminated by respondent authorities
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he has been protected by the interim orders passed

by Hyderabad Bench of the Tribunal in 0A/248/89 on

29,3.,1989,

Mr.Y.M. Thakkar has filed the reply and the

s\b_!/w Yo
objections against the application “amd the interim
relief. They are taken on record. According to
Mr.Y.M. Thakkar the petitioner has been given three
chances for passing the Selection examination and
having failed at the test, the orders of terminaticn
~ il ~ Ll
ha¥e been passed. He also meed reference to some
decisiog;rendered by Prinédiple Bench/which ofcourse
~

deal# with the merits ot the case.

In view of the points raised in the application
in our opinion they deserve consideration. Accordingly
the application is admitted. Having regard to the

facts

and circumstances of the case, including the

fact that similarly situated candidate namely

Mr.K.S, Sanyasi R .
Rao, has been protected ] 3
I brotected by the Hyderabad
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Bench We do not want to take a different stagd, and ,

! By bireck™
accordingly/at this stage we ¢ that the

operation of the impugned order dated 29,3.1989 issued

by The Deputy Salt Commissicner, Ahmedabad, i@ be

o S
\«-é%%ggﬁééd till further order. SMXbﬁMA' Sﬁ%é Bﬁ.ln@uzb
Aﬂanqaﬂgzj ;
Direct service to respondent No, 2 mas=be permitted,
In view of the fact that the respondents have
already filed their reply they have already\mved

the notice. However, the respondents are at liberty

to file @ay additional reply)if any.
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( D,K, Chakravorty. )
Administrative Member
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